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104 , Obsolote Eauctments. [ ACT XII 
G 

ACT No. XI1 OF 1873. 

(Receivecl tAe a s s e ~ t  of the Governor General on tAe 7 th  
dugus$ 1873). 

Enactments 
in schedule 
repealed. 

1 

5 

Short title. . 
Commence- 
ment. 

An Act for the Repeal of certain Obsolete Enact- 
ments. 

WHEREAB it is expedient that the enactments 
mentioned in the schedule to this Act, which 

have ceased to be in force otherwise than by express 
and specific repeal, or have by lapse of time and dange 
of circumstances become unnecessary, or which merely 
repeal prior enactments, should be expressly and spe- 
cifically repealed ; It is hereby enacted as follows :- 

1. The enttctments depribed in the schedule to 
this Act are hereby repealed to the extent mentioned 
in the tliird column of the same schedule : 

Provided t h ~ t  the repeal by this Act of any enact- 
rhent shall hot affect ahy Btatute, Act or Regulation 
in which shbh enactment has been applied, incorporat- 
ed or referred to : 

And this Acf shall not affect the validity ar invalid- 
ity of any thing alfeady done or suffered, or any in- 
demnity already granted, or any right or title already 
acquired or accrued, or any remedy or proceeding in 
respect thereof, or the proof of ah$ pa&% act or thing. 

Nor s h ~ l l  this Act affect any prhciple or rule of 
law, or established jurisdiction, f o ~ m  or course of 
pleading, pfacti~e or probedme, or existing usage, cus- 
tom, privilege, restriction, exemption, office or appoint- 
ment, notwithstanding that the same respeotively may 
have bew in any manner affirmed, recognised, or defiv- 
ed, by, in, or from any enactment hereby repealed : 

Nor shall this Act provide or restore any jurisdic- 
tion, office, custom, privilege, restriction, exemption, 
usage or practice not now existing or in force. 

2. This Act may be cited as c c  The Repealing Act, 
1813 "; and it  shall come into force on the passing 
thereof. 

SCHEDULE, 



Obsolete Etaaotmernts. 

. . . 
year cmd chapter. Subject, Title or abbreviated 

Title. Extent of repeal. 

7 Jh. I, cap. 5* Suits against Justices of the The whole Act, so far as it applies to 
Peace and other Officers. British India. 

21 Jac. I, cap. 12 Making perpetual7 Jac. I ,  cap. 5 The whole Act, so far as it applies to 1 British India. 
0 

29 Car. 11, cap. 3 An Act for prevention of Frauds Sections thirteen, fourteen, fifteen, six- 
and Perjuries. teen, seventeen, twenty-two, twenty- 

three and twenty-four, so far as they 
apply to British India.$ 

, 
8 & 9 Wm. 1.11, An Act for ithe better preventing The whole Act, so far as it applies to 

cap. 11. . f~ivolous and vexatious suits. British India. 

24 Geo. I$, cap. 44 An Act for the rendering $us- The whole Act, so far as it applies to I tices of the Peace more safe British Iodia. / in the Execution of their Office ; 
&c. 

An Act for continuing in the 
East India Company, for afur- ' 
ther Term, the Possession, &c. 

0 
Section twenty-eight. 

42 Geo. 111, cap.85 Section six, so far as it relates to suita 
in British India. 

An Act for the Trying and Pun- ] 
ishing in Great Britain Per- 
sons holding public employ- 
ments, for Offences committed 
abroad, &c. 

53 Geo. 111, cap. 
155. 

2 & 3 Vic.,,oap. 34 

An Act for continuing in the 
East India Compauy, for afur- 
ther Term, the Possession, &c. 

3 & 4 Vic., cap. 31 

Sections ninety-seven and one hundred 
and twenty-one, and section one hun- 
dred and twenty-three, so far as it 

e, 
relates to suits in British India. 

Courts of Judicature at Fort 1 William and Madras ; &c. 

0 
An Act to confirm certain Rules 'The whole. 

* Entitled as of the 7th & 8th Jac. 1$n The Statuter: Revised Edition, London, 1870. 
t The reference is  to the sections as printed in The Statutes: Revbred Edctton, London, 1870. I i 

i 

k n  Act to consolidkte and 
amend the Laws for punishing 
autiny, &c. 

4 

Sections forty-three to forty-seven (both 
inclusive). 

1 
I 

f 
an4 Orders of the Supreme . 
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Obsolete Eaactmeats. { ACT XII 

Extent of repeal. , Number and 
year. 

Subject, Title or abbreviated 
Title. 

I . I XXII of 1836 ~ a s L r n  Canal Tolls ... The whole. 

VII I  of 1836 

XXV of 1836 Warehousing ports I ... / So much as has not been repealed. 

~&al-~ersonaldisabilitiesand as has not been repealed. 
privileges. 

XVI of 1837 1 Custom house . . . ...I So much as has not been repealed. 

XXV of 1837 / ~ e n ~ a l  Judiciary system ... I So much as has not been repealed. 

XXXII of 1838 Bengal-Justices of the Peace... So much as has riot been repealed. I ' 
V I I  of 1839 Madras TahsildLrs I ... ( The first ten words of section two. 

I of 1841 

I XVII of 1841 Appeals in Sad& Courts (Bengal) So much as has not been repealed. 

XI11 of 1841 

PattidLri estates ... 

An Act for explaining the pro- So much as has not been repealed. 
visions of Act No. XXV of 
1836. 

V I  of 1843 Jurisdiction and Procedure of the The whole. I Courts of Amins and Munsifs. I 

The whole Act, so fap as it applies, or is 
applicable, to the territories subject 
to the Lieutenaat-Governor of the 

. Yanjkb. 

XXIX of 1841 

Sections twenty-six, forty-four and 
forty-seven. 

An Act for amending such Parts The whole. 
of the Bengal and Madras 
Codes as concern the Dismissal 

I 
of Suits and Appeals for neg- 
lecting to proceed in the same. i 

XV of 1843 Uncovenanted De uty Magis- So much as has not been repealed. I trates. & I 
XXV of 1843 

IX of 1844 

I of 1846 

Q 
An Act for making the provi- 

sions of 6 & 6 Vic., C. 47, sec- 
tion %!I, applicable to India. 

So.much as has not been repealed. 
I 

Suitc, in the Courts of Principal 
Sah- Amins and Sadr Amins. 

Sales of land for arrears of reve- 
nue. . 

So much as has not been repealed. 

The whole Act, so far as it applies to 
the territories sub'ect to the Lieuten- 
ant-Governor of t i e  Panjib. e 



PART 11.-ACTS oe, THE GOVEBNOB GENERAL IN COUNCIL-(CM~~~~EU~~).  
-- 

Number and Subject, Title or abbreviated 
year. Title. Extent of repeal. 

I11 of 1845 An Act vesting Courts of Appeal The whole. 
with the discretion to require 
or dispense with Security for 
Costs from thc Appellant. 

XIV of 1846 Munsifs (Bengal Presidency) . .. The whole. 
6 

XVI of 1845 Re-admission of Appeals after The whole. o 
Dismissal under Act XXIX 
of 1841. t 

XVII of 1845 Enforcement of thc Attendance The whole. 
of Witnesses in the Courts of 
the Munsifs within the Presi- 
dewy of Fort William. 

XIX of .1845 Assam Tea Company ... The whole. 

IV of 1846 Sale of Land in Execution of The whole. 
Decrees in the Tcrrito~ies sub- 
ect to the Presidency of Fort I 

billiam. m 

XVII of 1847 An Act for  med dying a Defect. The whole. 
in the Law regarding undis- 
covered Defaults in the Prose- 
cution of Suits. 8 

VII of 1848 Cuetoms duties .. . ... So much as has' not been repealed. 

XI11 of 1849 An Act to prevent the smug- The whole. 
gling of Salt into Calcutta. 

VIII of 1850 Confirmation of decisions on cer- The whole. 
tain appeals. 

e4 % 

X of 1860 Aden ... . a .  . . . The whole. 

XV of 1850 An Act to extend the operation The wholc. 
of Sections X and XII, Regu- 
lation XXVI, 1814, of thc 
Bengal Code. 

XXXI of 1850 Bombay Salt Revenue . . . Sections one and two. 

XXI of 1852 Bombay Deputy Collectors ... Section two. 

XXVI of 1852 Procedure in the Courts of the The whole. 
Sadr A d u s  and Munsiis in 
the Preeidency of Fort Wil- 
liam. 

- 
e b 



908 Obsolete Efiuctmeats. [ ACT XII 

Number and Subject, Title or abbreviated 
year. 1 Title. 

Extent of repeal. 

XXIX of 1852 

' V I  of 1853 
* 

X of 1853 

e XV of 1853 

. XVI of 1853 

. I .  of 1854 

X of 1856 I 
t XXIX of 1855 

X I  of 1856 

XI1 of 1856 

V I I  of 1857 

V I  of 1859 

XV of 1860 

XVII I  of 1863 

XXIII of 1865 

IV of 1869 

X of 1869 

I X  of 1870 

Circuits of Judicial Commis- 
sionCs (Bombay). 

Summary S~fits (Bengal) ... 
Amending Act XXII  of 1836 .., 
Procedure i n  oases of regular 

Appeal to the Sadr Courts in 
the Presidenty of Port Wil- 
liam in Bengal. 

Special Appeals ... .. 
Ap eals in the Civil courts of 

t i e  East India Company. 

Evidence . . . . . . 
I 

Custpms ... ... 
Desertioii ?.. . .. 

I 

An Act to amend the Law re- 
g t i n g  the employment of 

eens by the Civil Courts 
in the Presidency of Fort Wil- 
liam. 

Uncovenanted Agency . . . 
Allmad&b&d Xldstracy . . . 
Calcutta Canal ... .. 
High Court, Fort William .., 
Panjhb Chief Court . . , 
Divorce ... . .. 

Police Superannuation Funds . . . 
Elphinstone Land Company .. . 

Q 

So much as has not been repealed. 

Section nine. 

The whole. 

The whole. 

mle whole. 

The whole. r 

Section nine. 

So much as 'has not been repealed. 

I n  sections two, five, six and seven the 
words "Joint Nagistrate." * 

I n  section three, the words " with the 
sanction of the Court of Sudder 
Dewanny Adawlut," and in section five 
the first nineteen words, and in section 
ten the words " under suoh general 
directions as may from time to time 
be prescribed by the Sudder Court." 

The whole Act, so far as i t  relates to 
Depr~ty Magistrates. 

The whole: e 

The whole. 

So much of the title and preamble as 
yelate8 to oaths. 

The whole. 

I n  section fifty-eight, the words " Unit- 
ed" and " and Ireland," and in section 
fifty-nine the word " United," 

The whole. 

The whole. 



e 

1873.1 Obsolete Xmactmeats. 

PART 1.1.-BUTS OF THE G O V E B ~ O R  GBNEQAL IN C O U N C I L - ( C O A ~ ~ A U ~ O ~ ) ;  

........................... .-..-.. -. .......... . .. 
I I 

year. Title. Extent of repeal. 

XI  of 1870 

XI1 of 1870 

XIV of 1870 

XXIII of 1870 

XXV of 1870 

XXVI of 1870 

XXVIII of 1870 

I V  of 1871 

V of 1871 

VI  of 1871 

IX of 1871 

X of 1871 

XI11 of 1871 

XX of 1871 

XXVI of 1871 

XXIX of 1871 

XXXIII of 1871 

XI  of 1872 

XVII of 1872 

XXIV of 1872 

111 of 1873 

- 

Weights and Measures ... 
Native Passenger Ships .... 

The Repealing Act, 1870 ... 
Coinage ... . . , 

... Timber duties,,Burma 

Prisons ... ... 
Commitments from Andamans.. . 
Coroners ... ... 
Prisoneis ... ... 

... &gal Civil Courts 

... Limitation ... 

... Excise,., ... 

... Tariff ... ... 
PanjLb Local Rates ... 

Land Improvement Act ... 
Bengal Regulations Repeal ... 
Panjib Land Revenue ... 

Foreign Jurisdiction and Extra- 
dition. 

Postponement of Act X of 1872 

R ealing Bombay Regulation 2111 of 1827, section 34, 
clause 9. 

An Act to consolidate and amend 
the law relating to the Civil 
Coui-ts of the Madras Presi- 
dency subordinate to the High 
Court. 

The whole. . . 

Section three, down to and including the 
words " repealed ; and" 

The whole. 

Section two and the schedule. 

The whole. * 

Section two and the schedule. 
C 

Section two. 

Section two and the first schedule. 

Section two and the schedule. 

Sections two and twenty-three and the 
schedule. 

Section two and the first schedule. 

Section two and the schedule. 

Section nine and schedule C. 

Section one, from and including " inclor 
sive" down to and including " Acts." 

Sectiou two and the schedule. 

The whole. 

Section sixty-three and the second para- 
graph of section sixty-seven. 

Section two and the first schedule. 

The whole. 

The whole. 

Section two and the schedule. 

-- 



Obsolete Eaactmeats. [ ACT XII 

PART 11.-ACTS OF THE GOVEILNOR GENERAL IN COUNCIL-(COAC~U~~~).  

Municipal Committees in the 
Panjab. 

Number and 
year. 

I n  section two, the first paragraph, 'nd 
in second paragraph the words "But" 
and " the said." 

V of 1873 ~oveinment Savings B r n b  ... 1 Section two. I 

Subject, Title or ablfreviated 
Title. 

V I I I  of 1873 Irrigation, Navigation and Section two and the schedule. 
Drajllage in Northern India. 

Extent of repeal. 

Y of 1873 1 Oaths ... ... ... I Section two and the schedule. 

I X  of J873 

PART 111 -ACTS O F  THE GOVERNOR OF FORT ST. GEORGE I N  COUNCIL. 
-- - - - 

Number and I Subject, Title or abbreviated 
year. Title. 

Appeals and Reviews of Judg- 
ment in the PanjLb. 

Extent of repeal. 

Sect+ two. 

-1 1 * 
V of 1863 Madras Pier ... . . . Section seventeen. 

VI of 1863 Schools I ... . . . ) Section twenty-eight, 

I bf 1864 1 Ports ... ... I Sections one and six. 

VII I  of 1865 

V I  of 1867 

V I I  of 1867 

Arrears of Revenue ... 
AbkLli ... ... 
Seals ... ... ,.. 

Recovery of rent ... ... 
Land Revenue (Madras Town) ... 
Port dues ... ... 

Madras Municipality ... 

Sections sixty-five and sixty-six. 

Section thirty-four. 

Section two and the first eight words 
of section one. 

Sections eighty-nine and ninety. 

Section two. 

Section one, and the first twenty-three 
words of section fifben. 

Section one. 

Repealing Act . . . . . , 
Jails . .. ... ... 

I of 1868 

The whole. 

Section one. 

Nilgiri Hills Com@ssioner ... I Section thirteen, and the first twenty- 
four words of section one. 

V of 1871 Amending Madras Act I X  of 
1867. 

Section four. 



Number and - Subject, Title or abbreviated 
year. Title. Extent o t  repeal. 

1 
Markets and Fairs ... ( The &st six words of sei;tion oic. 

An Act for extending the Powers Section four, and the first six words of 
of Municipal Commissioners, 
a pointed under Act XXVI 
of 1860. ' 

An Act foi, further amending The first 
Act XXVI of 1860. 

sections two and tllrce. 

BhLgdBi and NarwLdM Te- 
nures. 

eight 

I n  section one, the ~01.~1s "from and 
after the passiug of this Act." 

The first seven words ill sections four 
and five. 

words section. one. 

. . VII  of 1863 

. . 

. X of 1862 

An Act to amend Act YV'of section two down to 
1858 for the levy of Port-dueg the figures " 1863." 
in the Port of Aden. 

An Act to amend section 45, 
Clause 1, of Regulation XI I l ,  
of 1827. 

An Act for the Registry of Ves- 
sels and Levy of Pilotage 
Fees on the River Indus. 

Public Conveyances in the Town, Sections thirty-three and thirty-eight. 
Suburbs, and Harbour of 
Bombay. 

The preamble, and in section one,,, the 
words " Sessions Judge or other. I 

In  tho preamble, from and including 
the words "And whereas" down to 
and including " Sind." 

Sections sixteen and nineteen. 

VII I  of 1863 1 Karhhi Court of Small Car~ses / The whole. 

An Act for the Summary Bet- 
tlement of Claims to exemp- 
tion from the payment of 
Government Land Revenue, 
&c. 

Sections one and Iwenty-seven, 

' 

An Act for the Prevention of 
Adulteration of Cotton and 
the better Suppression of 
Frauds in the Cotton Trade in 
the Presidency of Bombay. 

Section one, and the first twenty-two 
words of section four. 

e 

XI of 1863 
( 

An Act for taking a Census of 
the Bombay Presidency. 

The whole. 



Obsolete &ac,tmeats. . [ A C T  XI1 

Extent of repeal. , Number and 
year. 

An Act to remove any doubts 
which may arise as to the 
legality of acts done, and pro- 
ceedings held, in the Collec- 
torate of Sattara, between the 
1st January and 14th April 
1863, both days inclusive. 

Subject, Title or abbreviated 
Title. 
, 

The whole. 
I 

IV of 1864 

I '' as defined i; chapter I1 of ~e"gultt. 
tion XVI of 1827." 

111 of 1864 

V of 1864 

An Act to repeal Clause 4 of 
Section I1 of Regulation V of 
1830, and Section I of Regu- 
lation VIII  of 1831. 

Repeal of enactments relating to 
Native law-officers. 

The whole. 

An Act to give Mamlutdars' 
Courts jurisdiction in certain 
cases, &c. 

VI of 1864 

The preamble down to and including 
the figures and words " VI of 1830 ; 
and" 

Section two. 
In  section twentv. the words and figures 

I of 1865 

Diet-money of persons imprison- 
ed by the Bombay Court of 
Small Causes. 

I V  of 1866 

Section one. 

An Act to ~rovide for the sur- 
vey, demarcation, assessment 
and administration of lands 
held under Government, &c. 

VI of 1865 

I11 of 1866 Gambling I ... ... ( Section fifteen. 

Section one from and including the 
words '' and shall" to the end. 

Section fifty. 

An Act for the regulation of 
Mofussil Gaols and the en- 
forcement of discipline there: 
in. , 

I1 of 1866 

Section one. 
Section two down to and including the 

word " operation." 
Section forty-one. 

An Act to authorize the destruc- 
tion of useless Records i n  cer- 
tain Courts of the Bombay 
Presidency. 

In  the preamble from and including 
the words " and whereas" down to 
and including " useless records." 

Section two. 

An Act to divest Courts of 
Revenue of jurisdiction .in 
certaip cases, &c. 

V of 1866 

Sections one, four, seven aria-eight. 

--- 
Repealin Bombay Regulation 

XVI 02 1827, sectioe 10. 
The whole. 

* 



Obsolete Eficcctrnents. 

PART IV.AACTS O F  THE GOVERNOR OF BOMBAY IN COUNGIL-(COW~~W~~/. I - 
I 

r L- I 

--- . 

V I I  of 1866 

Number and 
year. 

6 

Extent of repeal. Subject, Title or abbreviated 
Title. 

An Act to limit the liability of 
a Son, Grandson, or Heir of 

I a deceased Hindoo fol* the 
1 debts of his ancestor, &c. 

Section three. 
Section four from and including the 

words "and the provisions" to the 
end. 

Scction eight. 

VII I  of 1866 

I X  of 1866 

I X I  of 1866 / Portdues ... . . . / Section one. 

Sale of Poisons . . . . . . 

X of 1866 

Section one and the first twclvc words 
of section three. 

Section twenty-two. 

An Act to authorize the exten- 
sion of certain Regulations 
and Acts to Territories in the 
Bombay Presidency not subject 
to the General Regulations. 

I1 of 1867 An Act to amend (Bombay) Act The whole. I No. XIV ofl866. I 

Section one and the first twelve words 
of section two. 

An Act to shorten the language 
used in Acts of the Gove~nor 
of Bombay in Council, &c. 

I XI1  of 1866 

Sections eiglit and nine. 

VIII  of 1867 ( Village Police . . . . . . ( Section two. 

Courts in  Sindh ;. . . . . 

V of 1867 

VI I  of 1867 

So much of section twelve as extends 
Act V qf 18e-- - ---- --- 

Sections eighteen, nineteen and twenty. 

An Act to amend the Schedule 
annexed to Act No. XI1 of 
1866 (Bombay). 

~ i s t r i c t  Police ... . . . 

IX of 1867 

I II of 1868 Public Feniss ... ... I Section one. 

The whole. 

Section two. 

I of 1888 

IT1 of 1868 An Act to amend the Schedule Scction one down to and including the 
annexed to Act No. V of 1867 words " repealed and " 
(Bombay). 

Sale of Spirituous and Ferment- 
ed Liquors in the City of 
Bombay. 

An ' ~ c t  to repeal Section 3 of Section one, and in the Title the words 
Act XXI of 1852, and to re- and figures "to repeal section three of 
move doubts, &c. I Act XXI of 1852, and " 

Sectiolu one and sixteem 



Obsolete Eaactmemls. [ ACT XIB 

PART 1V.-ACTS OF THE GOVERNOR O F  BOMBAY I N  ' C O U N C I ~ ~ C O ~ C ~ U ~ ~ ~ } .  

Extent of repeal. Number and 
year. 

Subject, Title or abbreviated 
Title. 

I of 1869 Bho1.e Ghaut Accident .. ( The whole. 

I V  of 1868 Application of (Bombay) Act I 
of 1865 to Towns and Cities. 

I11 of 1860 / An Act to provide in the Preui- 
dency of Bombay funds for 
expenditure on objects of local 
public utility. 

Official Seals of the Magistrates Sections one and three. ~ 

Sections sixteen and twenty. 

Section fourteen. 

VI of 1869 
, 

' I of 1870 

Inspection of Steam Boilers in 
the City of Bombay. 

Repealing Certificate Tax ... 

I of 1871 

TI of 1862 1 Amending A d  XLII  of 1860 ... ( The whole. 

The last sentence of section eleven. 
Section fifteen. 

The whole. 

- - -  - --- 

111 of- 1862 Land Plvenue . . . . . . I Sption one. 
I 

An Act to provide for the cost 
of Police employed in Towns 
and Suburbs where Act XXVI 
of 1850 is i11 force. 

- 

N~unbe~. and 
year. 

VII  of 1862 Resumpti011 of Revenue ... I Section one. I 

Sedion four. 

V I I I  of 1862 BamindLri Dhlis ., . ... Section one. I 

----- 

Subject, Title or abbreviated 
Title. Extent of 'repeal. 

V I  of 1863 Calcutta, &Innicipality Seotions one and five. 
I i - -- - -- 

IV of 1863 Amending A d  XXII of 1860 ... I n  section one, the words and figures 
" The schedule annexed to Act XXII 
of 1860 is hereby repealed, except as 
to auy proceedings pending at the 

I 
I 

time of the passing of this Act: 
and " 



2873 .] Obsolete Eaactmeats. '116 

Extent of repeal. Number and 
year. 

11 of J864 I Jails .. . . . Sections one and twenty. 

Sybject, Title or abbreviated 
Title. 

V of 1864 1 Canal TOIIS . . . . . . I Section nineteen. 

I of 1865, Acts of Judge of 24-Parganas ... The whole. I I 
M I  of 1864 

' I1 of 1865 Repealing Bengal Act IX of The whole. I 1862. I 

Salt ... . . . ... 

VIII of 1865 Sale of under-tenures I ... I Sections two and eighteen. 

Sections two, forty-two, and the sche- 
dule. 

'S: of 1865 Amending Bengal Act 11 of 
1864. 

I of 1866 

Section one, and in section two, the 
words and figures " Sections V, XV 
and XIX of the said Act I1 of 1864 
are hereby repealed, and" 

Amending Bengal Regulation Section one. 
VI of 1819. I 

IV of 1866 

V of 1866 

VI of 1866 

I VI of 1867 Police ... 1.. ( Section fourteen. 

IX of 1866 

I11 of 1867 

Calcutta Police ... . .. 
Hackney Carriages , . . . 
Amending Bengal Act VI of 

1863. 

I of 1868 Survey of Steamers I . , . ( Section nineteen. 

Section two. 

Section one.. k 

Section one. 

An Act for the more effectual 
punishment of persons resist- 
ing lawful apprehension or 
escaping from legal custody, 
&c. 

Ships in Ports ... ... 

111 of 

The whole. 

Section twenty. 

Section twenty-three and the schedule. 

Section Weep. 

IX of -1867 I Amending Bengal Acts VI of 

Appeals under Bengal 
tion VII of 1822. 

, XI of 1867 

Section 

1863 and VI of 1866. 

Calcutta Police Rates , . . 

two. 



Obsolete i!?fiactnzent#. [ACT XTT 

PART V.-ACT~ OF THE LIEUTENANT-GOVERNOR O F  BENGAL I N  Cou~c~~-(comcluded/. 

-- 
I ,  

Extent of repeal. Number and 
year. 

Subject, Title or abbreviated 
Title. 

IV of 1868 

I of 1869 Cruelty to animals I .. . I Section eight. 

V of 1868 

VII of 1868 

I of 1870 Calcutta Water-rate I ... 1 Section one and the schedule. 

Amending Act IX of 1847 ... Section one. 

Hastings ' ... ... 
Arrears of land-revenue ... 

V' of 1870 Calcutta Port Commissioners ... Sections ninety-three and ninety-four. 

Section two. 

Section twenty-nine and schedule E. 

I11 of 1870 

IV of 1870 

I 1  of 1872 Jute warehouses ! . . . Section three. 

\ Number and 
year., 

Transfer to Civil Courts of certain1 The whole. 
pending suits. 

Subject. 

:Court of Wards . . . 

, Extent of repeal. 

Section eighty-seven, 

I I 

11 of 1805 ( c ~ l e c t o r s  ... ' . . . ( Sections t h e e  and four. 1 

Number and 
year. 

Publication of certail~ sections of 
53 Geo. 111, C. 155. 

Subject, Title or abbreviated 
Title. Extent of repeal. 

The whole. 

A Regulation for forming into a So much as has not been repealed. 
regular Code all Rules that 
may be enactedfor the internal 
government of the Territories 
subordinntc to the Presidency 
of Bombay. 



Obsolete Efiactmefits. 

Number and Subject, Title or abbreviated . 
year. Title. 

I1 of 1827 

, 

V of 1827 

VII I  of 1827 

Extent o? repeal; 

A Regulation for the establish- 
ment of a system of Polim 
throughout the Zillahs subor- 
dinate to Bombay, &c. 

A Regulation for defining the 
constitution of Courts of Civil 
Justice, and the powers a i d  
duties of the Judges and 
officers thereof. 

, 

, 

A Regulation defining the Limi- 
tations as to time, within 
which civil ~ actions may be 
prosecuted, &c. 

A Regplation to provide for the 
formal recognition of Heirs, 
Executors, and Administra- 
tors, &c. 

Section nineteen, clause Sixth, from and 
including the words "and if the Ma- 
gistrate," down to the end of the 
clause. 

I n  section thirty-seven, clause Second, 
the wokds and figures "by impl-ison- 
ment in commutation," and " in Re- 
gulation XIV, A. D. 1827, Scotion 

, , 
IX." 

Chapter I. 
I n  section forty-seven, clause Second, the 

words and figures " as provided in Re- 
gulation 111, A. D. 1827, Section 111, 
clause second." 

Appendix C. 

I n  section fifty, clause Fo'ozwth, the 
ords "unless such Court be subor- 

$hate to that of the W a h  Judge, 
in which case it shall be imposed by 
his immediate authority." 

Section fifty-two, clause P@h. 
Section fifty-three, clauses First and 

P o u ~ t h .  
Section fifty-four, in clause B r s t ,  from 

and including the words "unless 
such Court," down to the end of the 
clause ; and, in clause Second, from 
and including the words "and the 
Court," down to and including " de- 
crees." 

The preamble down to and including 
the words "instituted and," and in 
the preamble the words " for the cal- 
culation of the interest of money, 
and for limiting the amount thereof, 
and :" and the words " to have effect 
from such date as shall be prescribed 
in a Regulation to be hereafter pass- 
ed for that purpose." 

Section thirteen, and 
Appendix A. 

In the preamble, the last twenty words. 
Section two, clause Second. 
Sedtion six. 
I n  section ten, clause Second, the words 

and figures "in the manner prescribed 
in Regulation IV, A. D. 1827, Sec- 
tion VIII,  clause Tenth," "local cur- 
rency," " Bornbay Courier, or other." 



Number and *Subject, Title or abbreviated I Extent of repeal. year. Title. 

L 

XI11 of 1827 A Regulation for definin the The peirnble. 
Constitution of courts of Cri- Section thirty-one, clause Third. 
minal Justice, and the Punc- Section thirty-two, and the first and 
tions and Proqadings thereof. second clauses of section thirty-three. 

XIV of 1827 A Regulation f or defining crimes 
and offences, &c. 

XVI of 1827 B'Regulation defhing the dut ie~ 
of the Collector, and his pov- 
em in regard to SuborcLnate 
Revenue Officers, and provid- 
ing Rules for the guidance of 
Land Revenue Officers in gene- 
ral, throughout the Territories 
subordinate to Boulbay. 

XVII of 1827 A Regulation for the territories 
subordinate to Bombay, pre- 
scribing Rules for the asses$- 
ment and realization of the 
Land Revenue, &c. 

So 'mnch as has not been repealed. 

I n  the preamble, the last seventeen 
words. 

Section eleveu, clause FozcrZli. 
In'section foul%een, claufie Second, the 

words " to t l ~ e  Judge." 
I n  section fifteen, clause Second, the 

words "through the Judge, who shall 
be bound to forward the same." 

I n  section tmcnty-thee, cla~~se Second, 
Chc word "the" before " stamped," 
and the words and figures "specified 
in Appendix (F) to Regulation XVIII, 
A. D. 1827." 

I n  section twenty-six, the words and 
figures " as required by Regulation 
VII, A. D. 1827, section IV, clause 
Third." 

I n  section twenty-seven, clauue Thi~d ,  
.down to and' including the words 
" Fourth, and " 

Appendix A. 

I n  the prearnblc, from and including 
the words "that the Collector," down 
to and including the words '' revenue 
offioers." 

I n  the preamble, the last seveateeu 
words. 

I n  section two, clause First, the words 
and numbers " under any of the pro- 
visions contained in Chapters IX and 
X of this R,egulation." 

In thc same section, clause Second, tlie 
words " or in the enactments thereiu 
cited." 

I n  section four, clause Third, the mords 
" by Regulation!' 

I n  section five, clause First, the words 
" according to the Regulations." 

I n  section twelve, clause Seventh, the 
, words and figures from and including 

the words "in Regulation," down to 

/ and including the word " sections." 



Obsolete 6riactmer~tsr 

1 

Number and Subject, Title or abbreviated 
year. Fitle. - Extent of repeal. 

X X I I  of 1827 1 

A Regulation for the Presidency 
-prescribing Rules for the As- 
sessment and Collection of the 
Land Revenue, and for Col- 

I lecting Taxea on Shops and 
Stalls, &c. 

A Regulation for collecting Cus- 
toms on Opium a ~ d  other spe- 
cified Articles, &c: 

A Regulation to declare and de- 
fine Military Authority, in its 
relations to the G5vil Power 
and to tl~eCommunity at large. 

In  section fourteen,, the words and 
figures "of Regulation IV, A. D. 
1827, section LXX." 

Section sixteen, clause Tourth .  
I n  section twenty-six, clause F$t?i, the 

words and number "before the Col- 
lector, according to tho provisions of 
Chapter VIII ,  and the words and 
number " accordiy to the provisions 
of Chapter VIII .  

In section twenty-seven, the words and 
number "instituted before the Col- 
lector according to the provisions of 
Chapter VIII.  

Section twenty-nine, clause Second. 

I n  the preamble, the last twenty words. 
I n  section three, clause Second, the 

words and figures "which is as pre- 
scribed in Chapter I, Regulation V, 
A. D. 1821." 

Section seven, clause First ,  fiom and 
including the words "the amouut" 
down to the end of the clause. 

Section eight, except the first fifteen 
words. 

I n  the preamble, the last sixty-four 
words. 

I n  section seven, clause f i rs t ,  the 
words " or criminal Judge ;" clause 
Second, the word " Bombay." 

In section nine, clause Third ,  the words 
" local eurrency." 

In section forty-six, clause Second, the 
words "for the benefit of the Com- 
pany." 

Sections forty-nine, fifty, fifty-one, fifty- 
two and fifty-threc. 

Section sixty-five, clause Third.  
I n  section sixty-dx, clause Second, the 

words and number " as prescribed in 
section LVII, clause Fgth." 

In section sixty-eight, clause First ,  thg 
words " by the Regulations." 

I n  section seventy-one, clause Firs l ,  the 
last thirty-three mords. 

I n  the preamble, the words froin and 
including "that Camp follovers" 
down to and including " powcr.:' 

In  the preamble, the last soventeenwords. 



Extent of repeal. Number and 
gear. 

Subject, Title or abbreviated 
Titie. I 

XXV of 1327 

Section twenty-three, except the first 
twenty-two words. 

I n  sectlou twenty-five, cIause Thil-d, 
the words and number " in  the mode, 
described in section V, clause Ei'rst. 

I n  section twenty-six, the words and 
number "in section IX of this Re- 
gulation." 

I n  the same section. clause Third.  the 

A Wegulation for the Confine- 
ment of State Prisoners and 
for the Attachment of the 
Lanas of Chieftains and others, 
for Reasons of State. 

XXVII of 1827 

word ~ o m h a i . "  ' 
I n  section thirty-two, clause First ,  the 

word "Bombay," and the last twenty- 
four words of this clause. 

I n  section fortv-two. clause Pourth. the 

A Regulation for abolishing the 
Zillah Court of Broach, and 
for attaching the Districts 

word " both," and the words "and the 
Court of Sudder Foujdary Adawlut." 

I n  section forty-nine, clause Pirs t ,  the 
word " Bombay." 

composiug the Broach Zillah to I the Zillalls of Surat and Kaira. 

I n  the preamble, the last twenty words. 
Section four, clause Pir s t .  
I n  the same section, clause Second, the 

words "or the Judge on circuit." 

So much a,s hw not been repealed. 

XXVIII of 1827 

ZXXIY of 1827 
- 

IV of 1828 

Repealing Regulation I1 of 1828 The whole. 
and part of Regulation XXVII 
of 1827. I 

A Regulation for fixing the Data 
from whence certain Regula- 
tions passed on the 1st Janu- 
ary 1827 are to take effect. 

Nawhb of Surat ... ... 1 The whole. 

Stamps ." . . . The whoIe. 

IX of 1828 

X I  of 1828 Assistant Judges ... ... / The whole. - - 

The whole. 

XIY of 1828 A Regulation for levyiug a Toll The whole. i at the Sion Causeway, &c. I 

Repealing Regulation I of 1828 
and part of Regulation XXVII 
of 1827. 

The whole. 



Obsolete Bnactments. 

Number and 
year. 

XVIII  of 1830 1 

Subject, Title or abbreviated 
Title. ~ x t e n t  of repeal. 

A Regulation rescinding such -SO muchbas has not been repealed. 
Parts of Regulation XI1 of 
1827 as vesr the Criminal 1 
Judge with Police Jurisdiction 
of the Magistrate and his 
Assistants. 

A Regulation providing for the 
Appointment of a Revenue 
Commissioner, &c. 

A Regulation for bringing under 
the Operation of the Regula- 
tions the territories comprised 
in the Southern Mahratta Coun. 
try, belonging to the Honour- 
able Campany, &c. 

In  the preamble, 'the words "to have 
effect from the date of promulgation." 

Sections three and four. 

A Regulation for vesting certain 
J heerdars, Surinjameedars 
a 8  Enamdars with the power 
of deciding Suits within the 
Boundaries of their respective 
estates. 

A Regulation providing for the 
Appointment of a Joint Judge 
within the Zillah of Poona. 

I n  the preamble, the words " to have 
effect from the date of promulgation." 

In  section two, clause Second, the words 
"to the deputy agent o:, assistant 
judge, as the case may be. 

I n  section five, the words and figures 
" under the rules provided in Chapter 
XXII, Regulation I V  of 1827, for the 
admission of specid appeals." 

A Regulation for rescinding and 
re-enacting, with Modifica- 
tions, the Provisions contained 
in Regulation VI, 1818, &c. 

A Regulation for relaxing the 
.Restrictive System in regard to 
the Sale and Purchase of Malwrt 
Oninm. k c .  

The whole. 

The whole. 

In  the preamble, the words " t o  have 
effect from the date of promulgation." 

Section one. 
Sectioil two, clause Third. the words and 

" leviable under Regulation 1 58"';; 1827.'' 

A Regulation for extending the 
Jurisdiction of the Agent of 
Government, acting under the 
provisions of Section IV, Re- 
gulatiou XXIX of 1827, &c. 

I n  the preamble the words rrto have 
effect from the date of 

I n  section one, clause B r s t ,  the wotds 
' I  First, i t  is hereby declared that" 
and the words and figures "and 
which under the provisions 'of Sec- 
tion XXXI of Regulation XVLI of 

I .-. -- -* -- +- - 



Obsolete Enactments. 

A Regulation providing for the 
Recognit.ion of the Vechania 
and Gerania Tenures as suffi- 
cient Title for the Exemption 
of Lands from the payment 
of Revenue, &c. 

--- 

A Regulation providing Rules 
for the Punishmcnt of Patels 
of Villages, in case of their 
falsifying Revenue Records. 

Extent of repeal. 

- 

1827 are within the jurisdiction of 
Collectors of land revenue." 

Section one, clause Second. 

Number and 
year. 

XVI of 1831 

I1 of 1832 

V of 1833 

The whole. 

Subject, Title or abbreviates 
TiLle. 

A Regulation for extending the 
Jurisdiction vested in the 
Political Agent in the South- 
ern Mahratta Country, &c. 

A Regulation providing for the 
realization of certain Items of 
Revenue froq Farmers there- 
of. 

A Regulation for aeclaring all 
Hereditary District and Vil- 
lage Officers, when entrusted 
by virtue of their Offices 
with the charge or collection 
of the Public Money, to be 

I n  the preamble, the ~ 3 r d ~  "to take 
effect from the date of promulga- 
tion." 

officers of Rccei t, and liable 
to certain ~enafties for Em- 
bezzlement, &c. , 

In the preamble, the words <'to have 
effect from the date of promnlga- 
tion," and the first five words of 
sectio~i one. 

I n  the preamble, the words " and laud " 
and " transit duties," and the last 
eight words. 

I11 section one. the words "land cus- 
toms, transit duties." 

I n  the preamble,the word "fourth" and 
the last eight words. 

I n  section three, the word "fourth." 
In section four, the words and figures 

" I n  extension of the provisions of 
section XVII I  of Regulation XVI of 
1827, it is hereby declared that" 

.-- - . 

year. Title. ! Extent of repeal. 

Repealing Regulation V of 1828 

I1 of. 1793 A Regulation for abolisling the Sections two, niueteen and forty-eight. 
Courts of Maal Ad~wlut or I n  section three, the second sentence. 
Revenue Courts, &o. 

1 

I 

Section one, and the second clause of I 

section two. 
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1873.1 

I i 
Obsolete Elsactnzents. 123 1 

Extent of repeal. Number and 
year. 

Subject, l'itle or abbreviated 
Title. 

IX of 1793 Apprehension and Trial of Per- I SO much as has not been repealed. ' 
sons charged with Climes or 
Misdemeanours. I 

XVIII of 1793 

A Regulation for establishing in 
each Zillah an Office for keep- 
ing the Records in the Native 
Lang~mges which relate to the 
public Revenue, &c. 

A Regulation for preserving 
complete the Records of the 
,Civil and Criminal Courts of 
Judicature, &c. 

The whole. 

I11 of 1794 

XXX of 1795 

So much as has not been repealed. 

I A Regulation for exempting Section twenty-two. 
Proprietors of Land (with cer- 
tain Exceptions) from being 
confined for Arrears of Reve- 
nue, &c. 

XVIII of 1795 

LVIII of 1796 
. .  . 

A haulat ion for extending to The whole. 
thehovince of Benares Regu- 
lation XVIII, 1793, &c. I 

A Regulation for extending to 
the Province of Benares Regu- 
lation XXI, 1793, &o. 

V of 1804 ( Native Officers ... ... / Sections twenty-five and twenty-six. 

The whole. 

A Regulation for granting to the 
Collectors a Commission on 
tlie Jumma of Lands, &c. 

A Regulation for abolishing the 
Office of Commissioner at  
Backergunge, &c. 

XIV of 1805 

The whole Regulation, except sections 
three and four. 

So much as has not been repealed. - 

XVIII of 1806 Eastern Canal Tolls i ... The whole. I 

A Regulation for the Adminis- 
t'ation of Justice in Civil Cases 
in the Zillah of Cuttack. 

The whole Regulation, except so much 
.of section eleven as has not hereto- 
fore been repealed. 

VI of 1814 

- - 

A Regulation for modifying cer- 
tain Parts of Regulation IX, 
1810, and Regulation I, 1812. 

So much as has not been repealed. 



A Regulation for modifying 
some of the Rules at  xeseut 
in force regarding the Bdmis- 
sion and Trial of Special and 
Summary Appeals, &c. 

Number and 
year.' 

So much as has not been repealed. 

A Regulation for replacing the I Sections one, two and three. 
Districts of Dinagepore and 
Rungpore under the Manage- 
ment of the Board of Reve- 
nue, &c. 

Subject, Title or abbreviabd 

Title. 

I1 of 1819 1 Resvmption of Revenue ... ( Section nineteen, clause Second, 

Extent of repeal. 

VIII of 1824 

XIV of 1825 

A Regulation for authorizing a 
. Collector of Land Revenue or 

other Officer employed in the 
Management or Superintend- 
ence of any Branch of the Ter- 
ritorial Revenues, to exercise, 
in certain ca.ses, the powers of 
Magistrate, &c. 

Tolls on certain Rivers ... 

... LBkhirij Tenures ... 

Sections two and three, and section 
eight, clause Poourth. 

The whole. 

Section Eve. ' . 
Special Commissioners for hear- 

ing appeals from revenue au- 
thorities. 

Section nine. 


